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ITEM NO.1 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).406/2013

RE-INHUMAN CONDITIONS IN 1382 PRISONS VS Petitioner(s)
VERSUS

STATE OF ASSAM & ORS. Respondent(s)

(MR. GAURAV AGRAWAL, ADVOCATE IS AMICUS CURIAE IN THE MATTER and
IA No. 105821/2018 - CLARIFICATION/DIRECTION)

Date : 05-02-2020 The matter was called on for hearing today.
CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SURYA KANT
Mr. Gaurav Agrawal, Adv. (A.C.)

For Petitioner(s)
By Post

For Respondent(s) Mr. Gopal Singh, AOR

Mr. Rahul Chitnis, Adv.
Mr. Aaditya A. Pande, Adv.

M/S. Corporate Law Group, AOR
Mr. Chanchal Kumar Ganguli, AOR
Ms. Rachana Srivastava, AOR

Ms. Ritu Kumar, Adv.
Mr. Satya Mitra, AOR

Mr. Apoorva Bhumesh, AOR
Mr. Gurmeet Singh Makker, AOR

Sigrature Not Veriied Mr. Sudarshan Singh Rawat, AOR
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Reason ] Mr. B. Balaji, AOR
Mr. Kuldip Singh, AOR
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Siddhesh Kotwal, Adv.
Bansuri Swaraj, Adv.
Arshiya Ghose, Adv.
Divyansh Tiwari, Adv.
Ana Upadhyay, Adv.

Aniruddha P. Mayee, Adv.
A. Rajarajan, Adv.
Deepawanwita Priyanka, Adv.

Anil Katiyar, AOR

K.N. Madhusoodhanan, Adv.
T. G. Narayanan Nair, AOR

Balaji Srinivasan, AOR

Tapesh Kumar Singh, AOR
Aditya Pratap Singh, Adv.

Aishwarya Bhati, AAG
Chitangad R., Adv.

Nithin P, Adv.

Oojasvi Goswami, Adv.
Sarvesh Singh Baghel, AOR

Shuvodeep Roy, AOR

Shuvodeep Roy, AOR
Kabir Shankar Bose, Adv.

Anindita Pujari, AOR
Om Narayan, Adv.
Dewal Singh, Adv.

V.G. Pragasam, Adv.
S. Prabu Ramasubramanian, Adv.

Sanjay Kumar Visen, AOR

M. Shoeb Alam, AOR
Mojahid Karim Khan, Adv.

V.N. Raghupathy, AOR
Manendrapal Gupta, Adv.

Vivek Kohli, AG
Raghvendra Kumar, Adv.
Ms. Yeshi Rinchen, Adv.
Anand Kr. Dubey, Adv.
Narendra Kumar, AOR
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Ms. Uttara Babbar, AOR
Ms. Bhavana Duhoon, Adv.
Mr. Manan Bansal, Adv,

Mr. M. Yogesh Kanna, AOR
Mr. S. Raja Rajeshwaran, Adv.
Ms. Uma Prasuna Bachu, Adv.

Mr. Suhaan Mukerji, Adv.

Mr. Vishal Prasad, Adv.

Mr. Amit Verma, Adv.

Mr. Abhishek Manchnda, Adv.

Ms. Kajal Dalal, Adv.

For M/S. PLR Chambers And Co., AOR

Mr. P. Venkat Reddy, Adv.

Mr. Prashant Tyagi, Adv.

Mr. P. Srinivas Reddy, Adv.

for M/s. Venkat Palwai Law Asso.

Mr. G.N. Reddy, AOR
Mr. T.Vijaya Bhaskar Reddy, Adv,

Ms. K. Enatoli Sema, Adv.
Mr. Amit Kumar Singh, Adv.

Ms. Rachana Srivastava, Adv.
Mr. Shreay Saini, Adv.

Mr. Devashish Bharuka, AOR
Mr. Ravi Bharuka, Adv.

Ms. Sarvshree, Adv.

Mr. Justine George, Adv.
Mr. Aditya Singhal, Adv.

Mr. Pukhrambam Ramesh Kumar, AOR
Mr. Karun Sharma, Adv.

Ms. Jaspreet Gogia, AOR

Mr. ANS Nadkarni, ASG

Mr. R. Balasubramanian, Sr. Adv.
Ms. Binu Tamta, Adv.

Ms. Suhasini Sen, Adv.

Mr. S.S. Rebello, Adv.

Mr. Arzu Paul, Adv.

Mr. Neeleshwar Pavani, Adv.

Ms. Riya Soni, Adv.

Mr. Santosh Kr. Vishwakarma, Adv.
Mrs. Anil Katiyar, AOR

Mr. T.N. Rama Rao, Adv.
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Mr. Hitesh Kumar Sharma, Adv.
Mr. Akhileshwar Jha, Adv.
Mr. T. Veera Reddy, Adv.
For Mr. D. Mahesh Babu, Adv.

Kerala Mr. C.K. Sasi, AOR
Ms. Nayantara Roy, Adv.
Ms. Somya Gupta, Adv.
Mr. Abdulla Naseeh, Adv.

H.P. Mr. Vinod Mahajan, AAG
Mr. Vinod Sharma, AOR

Andaman & Nicobar Mr. K.V. Jagdishvaran, Adv.
Admn. Ms. G.Indira, Adv.
Ms. Rangoli Seth, Adv.

Maharashtra Mr. Aaditya A. Pande, Adv.
Mr. Nishant R. Katneshwarkar, AOR

Arunachal Pradesh Nr. Anil Shrivastav, Adv.
Mr. Yash Kapoor, Adv.

Mr. Ranjan Mukherjee, AOR
Mr. Deniel Stone Lyngdoh, Adv.
Mr. S. Bhowmick, Adv.

Mr. Avijit Mani Tripathi, AOR
Mr. Ranjan Mukherjee, AOR

Mr. T.K. Nayak, Adv.

Mr. P.S. Negi, Adv.

Mr. KV Kharlyngdoh, Adv.

Mr. Shruti Ram Kochhar, Adv.

Dr. Manish Singhvi, Sr. Adv.
Mr. Arpit Parkash, Adv.

Mr. Sandeep Kumar Jha, Adv.
Mr. KV Kharlyngdoh, Adv.

Mr. Upendra Mishra, Adv.

Mr. Ranjan Mukherjee, Adv.
Mr. PS Negi, Adv.

UPON hearing the counsel the Court made the following
ORDER

Mr. ANS Nadkarni, learned Additional Solicitor General, prays
for time to obtain instructions on the preliminary report of the
Supreme Court Committee on Prison Reforms especially on the issues

such as filling up of vacancies in the prisons and over-crowding of



prisons.

Prayer is allowed.

Put up after two weeks.

(SANJAY KUMAR-II)
AR-Cum-PS

(INDU KUMARI POKHRIYAL)
ASSISTANT REGISTRAR
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